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1. For Statements of Objects and Resons, see Bombay Government
Gazette, 1939, Part V, p. 67 or Bombay Legislative Assembly
Debates, 1939, Vol. 5, p. 3683, or Bombay Legislatives Council
Debates, 1939, Vol. 6, p. 767. For proceedings in Assembly, see
Bombay Legislative Assembly Debates, 1939, Vol. 5, pp. 3108-
3111; and for Proceeding Debates, 1939 Vol. 5, pp. 3108-3111;
and for Proceeding in Council, see Bombay Legislative Council
Debates, 1939, Vol. 6, pp. 660-688.

1. Amendment Of Sections 18 And 28 Of Act Xvi Of 1908 :-

In the Indian Registration Act, 1908,-
(1) in section 18-
(i) the word "and" after clause (e) shall be deleted; and
(ii) after clause (e) the following shall be inserted, namely:- "(ee)
notices of pending suits or proceedings referred to in section 52 of
the Transfer of Property Act, 1882; and"; and
(2) in section 28 for the brackets, letters and word "(b) and (c)",
the brackets, letters and word "(b), (c) and (ee)", shall be
substituted.




